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Judgement

R.N. Singh, Member (J)
1. Heard learned counsel for the applicant.

2. In the present application filed under Section 19 of the Administrative
Tribunals Act, 1985, the applicant has challenged posting order dated 22.05.2020
(Annexure A-1) and movement order dated 11.06.2020 (Annexure A-2) by which
the applicant has been given posting in 512, Army Base Workshop at Pune.

3. Sh. Yogesh Sharma, learned counsel appearing for the applicant submits that
the applicant is having no grievance with regard to his transfer as the applicant is
holding the position of the Superintending Engineer (SE) and the post is having
All India transfer liability. However, he further submits that the grievance of the
applicant is that the applicant is going to be posted as Executive Engineer (EE)
and not as SE, the post which he is holding and thus the applicant apprehends
that his status is going to be reduced from SE to EE. He further submits that for
redressal of his grievance, the applicant had also preferred a representation
dated 04.06.2020 and the same has not been disposed of by the respondents till
date.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/kshitiz-gupta-appellant-hash-union-... Page 1 of 2



4. Issue notice. Shri Gyanendra Singh, learned standing counsel accepts notice
and submits that he has received telephonic instructions to submit that the
applicant has been posted in the rankand post of Superintending Engineer and he
has not been down-graded in any manner.

5. At this stage, Sh. Yogesh Sharma, learned counsel for the applicant submits
that the applicant shall be satisfied if the present OA is disposed of with a
direction to the respondents to consider the applicant's aforesaid representation
dated 04.06.2020 expeditiously by passing a reasoned and speaking order.

6. In view of the aforesaid facts and circumstances, we are of the considered
view that the present OA can be disposed of with direction to the respondents to
consider the applicant's aforesaid representation dated 04.06.2020 and to
dispose of the same by passing an appropriate order as expeditiously as possible
and in any case within four weeks from the date of receipt of a copy of this order.
We further clarify that we have not entered into the merits of the claim of the
parties by passing the present order. The OA is disposed of in the aforesaid
terms. However, in the facts and circumstances, no order as to costs.
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